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TELANGANA ACTS, ORDINANCES AND
REGULATIONS Etc.

The following is the authoritative text in English Language
of the Ordinance promulgated by the Governor on the 17th July,
2025 being published under article 348 (3) of the Constitution of

India for general information:-

TELANGANA ORDINANCE No. 1 OF 2025
Promulgated by the Governor in the Seventy-Sixth Year of

the Republic of India.

AN ORDINANCE FURTHER TO AMEND THE
TELANGANA PANCHAYAT RAJ ACT, 2018.

WHEREAS, the Telangana Panchayat Raj Act,
2018 (Telangana Act No.5 of 2018) has been enacted
by the Legislature ofTelangana for the constitution of
Gram Panchayats, Mandal Praja Parishads and Zilla
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Praja Parishads and for matters connected therewith
or incidental thereto. In this Act Schedule VIII contains

the list of villages in the State for the purposes of the
said Act;

AND WHEREAS, the Government ofTelangana
has received proposals for the reorganization of certain
Gram Panchayats in Sangareddy District to facilitate
planned urban development and improved civic
administration ;

AND WHEREAS, the District Collector
(Panchayat Wing), Sangareddy District, has submitted
proposals for the de-notification of the Gram Panchayat
of Indresham through the merger of six Gram
Panchayats, namely: indresham, Bachugudem,
Rameshwaram Banda (excluding the depoputated
Rendlaqadda habitation), Chinnakanjarla, inole, and
Peddakanjarla, for the constitution of Indresham

Municipality comprising eighteen (18) wards;

AND WHEREAS, similar proposals have been
submitted for the constitution of Jinnaram Municipality
by merging ten (10) Gram Panchayats, namely:
Jinnaram, Kodakanchi, Ootla, Shivanagar, Solakpally,
Nalthur, Rallakatwa, Amdoor, Jangampet, and
Mangampet, forming a Municipality comprising twenty
(20) wards;

AND WHEREAS, it has also been proposed to
include the Gram Panchayats of Rudraram and
Lakdaram, which were previously part of Indresham
and Jinnaram Panchayats respectively, into the
jurisdiction of the lsnapur Municipality;
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AND WHEREAS, the Government has
accepted the proposals and is satisfied that the
constitution of the new municipalities and expansion of
municipal limits will promote coordinated urban growth
and efficient delivery of public services;

AND WHEREAS, it is necessary to amend
Schedule VIII of the Telangana Panchayat Raj Act, 2018,

to give effect to the de-notification of the concerned
Gram Panchayats;

Accordingly, it has been decided to make
necessary amendments to the Schedule VIII under
sections 3 and 7 of the Telangana Panchayat Raj Act,
2018 (Act No.5 of 2018) by undertaking a legislation;

And Whereas. it has been decided to give effect
to the above decision immediately;

And Whereas, the Legislature of tt}e State is
not now in session and the Governor of Telangana is
satisfied that circumstances exist which render it
necessary for him to take imrnediate action;

Now, therefore, in exercise of the powers
conferred by Clause (1 ) of Article 213 of the Constitution
of India, the Governor hereby promulgates the following
Ordinance :-

1. (1) This Ordinance may be called the Telangana sho,t
Panchayat Raj (Amendment) Ordinance, 2025. gE iSh

ment.

(2) it shall come into force at once.
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Amend: 2. In the Telangana Panchayat Raj Act, 2018, in
;;tEl:e Schedule VIII, referred to in sections 3 and 7 of the Act, in
VIII. Sangareddy District, the following SI.Nos. 87, 89, 92, 93,

:FbI&-5 ?£8laon: 112o74;:Sh: ::;r:£6;ell Iii :?;rLfo2 LiEfElt AiRed
namely,-

sl' I Disma t MandalNo.
Mllage Revenue

Village ::*=„]F*=:,':'£„
(1)

87

89

92

93

97

102

(2)

Sangareddy

S8ngareddy

Sangareddy

Sangareddy

Sangareddy

Sangareddy

(3)

Patancheru

Patanchbru

Patancheru

Patancheru

Patancheru

Patancheru

B)

8achugudem

Chinnakanjarta

Indresham

Inol&

Lakadaram

Peddakanjarla

Rameshwaram

Banda

Rudraram

Amdoor

(5)

Bachugudem

Chinnakanjarla

Indresham

Inole

L3kadaram

Peddakanjarta

Rameshwaram

Banda

Rudraram

Amdoor

(6)

1 to 284

1 to 747

1 b 420

1 to 277

1 to 1009

1 to 607

(7)

574.15

2494.2

1951.31

1326.27

4316.15

2874.37

(8)

9

11

11

9

13

11

l04 1 Sangareddy Patancheru

Patancheru

Jinnararn

1 to 278

1 to 1003

1 80 650

1565.20

4163.12

1902.09

11

15

9

a

a

IIla



July 1 7, 2025- TELANGANA GAZETTE EXTRAORDINARY 5

116 1 Sangareddy I Jhnaram I Jangampet I Jlnnalam 266 to 497 1 399.25

1 to 265,

498 to 1 2926.35

1083

o

9

13117 1 Sangareddy i annaram I Jinnaram I Hnnaram

Kaiakanchl

1191 S.ngareddY } Jinnaram I Kodakanchi

Puttuguda 1 to 225

11

9

9

11

11

9

676.06

1395.05

307.29

1163.33

2269.32

702.11

122 1 Sa„gar.ddy I Jhnaram I Mangampet

Mangampet

Palem (Dp)

Nalthur

OotIa

Shivanagar

lto88

1 to 29

1 to 281

1 to 882

1 to 308

ma MrNa
a r rr

125] Sangare rr

126 1 Sangareddy I Jinnaram I Rallakatwa Solakpatly 6 1 : : j j ? t o 1 1 2 6 2 + 2 0
749

127 f Sangareddy I Jinnaram I Sohkpalty ! SQlakpaIEy

1 to

jS: 9:g E: 1 2942.15
1013
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JISHNU DEV VARMA,

Governor of Telangana.

R. THIRUPATHI,
Secretary to Government,

Legal Affairs, Legislative Affairs & Justice,
Law Department.


